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Judgement

L. Narasimha, J

1. The respondents issued Advertisement No0.04/17 for the post of Special
Education Teacher in the Directorate of Education. The applicant states that
though she belongs to SC category, she mentioned her social status as 'UR’, i.e.,
un-reserved category, in the application form, because of some technical snag
and that her case is not being considered under the category of SC. This O.A. is
filed claiming reliefs in that behalf.

2. We heard Mr. Anuj Aggarwal, learned counsel for applicant and Mr. Anuj Kumar
Sharma, learned counsel for respondents.

3. The applicant was required to mention her social status in the application
form. It is not in dispute that she mentioned it as 'UR'. Even if she actually
belongs to SC category, she cannot claim the rights with reference to that social
status, once she has filled the application as a candidate of 'UR' category.

4. The plea raised by the applicant is that there was a technical snag in the
system, and the same did not accept her social status as 'SC' and left with no
alternative, she mentioned it as 'UR'. If that were to be so, it should not have
been possible for anyone to upload the application with the social status as 'SC'.

When the system accepted the applications of other SC candidates, it is difficult
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to imagine that it refused to accept uploading the particulars of the applicant
alone.

5. We do not find any merit in this O.A. It is accordingly dismissed. We, however,
leave it open to the applicant to make a representation to the respondents in this
behalf and it is for the latter to consider the feasibility of granting any relief, in
accordance with law.

There shall be no order as to costs.
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